[CEINGH
(CEGIFCIR AN CAGIGIRD)

Ao Ramer s Mew stwar 9fgar, 2016 F ooefiw wfum wdiw Ramm &k
A TANAT qIE H QUIHId g3edl & & (02) 991 & Q@ smaew swta
HATI

1. feamer i ogw stewar §f24dT, 2016 % ofefiw waTioq |@ifatesd M awdy
fSaTeaT i oy STaHar de H qUiEIer qEedl & & (02) TEI 6 (o0 STaad srHiEd
o ST 8l

2. Ui d8ed IRY, FAWS X vafsq =Ate g Saq feamer ar sree
FATAT  FETId FHEATHA K GHIGE § JUAT Awar g 7 g osiw fata, &,
FAATE, @HA T TATET & & § @97 qW % oI qwa T@ar 2l

3. YUIRII® 9EET & 919 WG 9T & A9Y =g &l = 9a9 aT 4,00, 000/-
0 IIAHTE FT GHCRT 9q9 UTH F9 T fawed grm

4. Ui #EET AT HAT & MEgd ST od, gHT-"WT U AAT-HEd Adi
AT T ew JFa9ar JIS (AT T GEEAl & dad, W qA7 "4 H oqw [
#w od) FEw, 2016 grr RAfFaf@T 2 ST www.ibbi.gov.in TIT H3TaT 1 J9dTze
¢ www.mca.gov.in 9¥ 39T %"I

5.  Uilleld HEEF i HAEE 5 a9 Al eaiy & g AT GHs 9 A g g
T, S AT Te €, B

6. O ATAFRIAN/FABT TRT =ARE, ST Tog® gf o e =99 g= & Rufa &
e #Aqw BFam ST g%ar g1, & d9g H oaed, Awnmers (Sef AN 8 g
fafgea =7 & Foua/zeaee #a gu Aefoiea geqaEst & 9 g oS-

() freer o= aut $it ©f afts @ Fomes geas afaaeT  (ohuer)  Sitem
Fr st =T a9

(R RIGEIR I EET

(iii) TahaT T, T osmew F wwrode #fgq O gdtaa sfger F Bl #E
AITHATHE FAdTel T AT FAATRr 7 A7 df&d g T gf =T gl

(iv) et 3@ aul & I Jedl 9% TRU MU W@/ eeadi & gEr, e
FIe Bl ATAT ‘FHIe oTed dgl’ THTOTI



http://www.ibbi.gov.in/
http://www.mca.gov.in/

7. FEEtIEr & AT THUeE SINET % (gl @0 gf) ITH STeadl SrrET Sgi T
a1 Tel & 5 I AYEAT aed g g & 9% Id g0 8, af S9 sdadl 9%
T T5f T s e eEes #RA ATt At w7 918§ A9ET ATH arad

AT AT AHIT ARGl FITI

8. 9 @ & e 6 ® RU w0 FEAES AW AE0 §, dgi ddadl & A1
Frae® &t grEar & guda ¥ fAfdad w=v 7 sfavwia s 99w o s

[ e NI e

9. 7g TP F=T TFR T RarEr T ovgd FeAHar "igdl, 2016 @ eI
189(3) ¥ Wwﬁﬁwaﬁ%aﬁﬁwﬁﬁ%mwwaﬁwm

10. 94T IEATES & ATT A IUTad § fRU MU yrwmET # maed I Aredw ¥
(ST T &T) FURE F FAT H ATEearerit ff A Ug g, s #. 14, W
d-2, @ f&w, s@w, aEt 99q, M. e yEE A, 9 fReeft-110001 WS
7% & T TN gEEE § & R w s & aE F 06 gHTg & |y 9gErs
ST

(TH.UH. HYTdh)
Fa¥ g, 9Rd q9FT



AT

T Tt T QY TeTHAT dIS H YUIRITerh 95T % US & [0 S T I

L | q@ram (e s #) AT AT
T STTHTIOTT
SIC R EEL
2. | ve, e for eraee B g
3. | stvw fafer (e T=qTastt JH°I0T qAw
F)
4. | far#Eram
5. | T sremeff srqef Sy sE
S STfa/er o= 3 1 @ [69a
STHTOT 957 1 SISTATIOTd ST S
%]
6. | TSR AT AT [ETATY &/ .
afea]
7. qrares |, [srFard]
8. | Z-Her et [rfHam]
9. | TaTEft AT
(TTATT & /% |, qiga)
10. | s Ffcr/aer/aE
11. | forra = =t % S0 99 ¥ g
ATAT ATH/TATH (FIAT TU-ATE
ST 7)
12. | <M1 argdr (U shH | ) T =T :

(FRI/ oot THT 3T STSTHTIOTT ST AT §ed HY)




[ECIEEIER] =5 ST g &1 | YTH eishi | ofaraas | &y
THT HET EL] EQ) fafergar | Eerwsmar
T ATH stareraar
13. | F3=T9 o 9T 2 o €I U7 AIHEE 6 J1 H 3o &Y o
TeEe G TT Foh AT ST 3T 2Tl
14. | <o fau U o=y ® Ufdad! ovH B aaa qul qaadt s T
ST (FIAT AETIF-TAET TEATAS HAT Fd):
ERISAER TEA, T TATHF At | FA T e/
AR T IAT | Faa aaq | HaEfEas/ TS
afea EIRIER AT
TATATT /AT T
¥ | %
15. | #rE o= f39IY srgar (1=ar0) AT A4
7 AT & HETaq SIqed digd
ATATARAT o ATH F Fls THTIA
(g <fie gaa w3, Ff< sufea an)
16. | 9% 9T HTAAT TG F g AUTerd
srafer 41 qfeq
17. | 73T ATLd | T4T 9d § d7g? f2aq gi/AR! (T2 offe 9% =T I&qa &<, T
et =TITer o 9HeT Fls I AT | IS AIHAT AT d aT)
fafee ameT wfaa g
18. | =fe srereff I¥aT<t &aT | =i 2f, al

SHET 9=T 9T A &7 6a9 ARl
[T fRedaTe 98T 21] o AT, 94T, Hiansd
7., T-HA sMEeT




STHTTOTT R AT STTaT & T3 SO T T8 gaT 441 ST § 07 &9 § 977 UF Tel gl 999 g
#T T |, § AL G I UG § e Aoy § w7 off MiQe T ST arer 5& & "eterd a9t
EEEEERSINEIRIEEEaSIl

T -
T ;-
(SEATE)




ADVERTISEMENT

Subject:- Invitation of application for two (02) posts of Whole Time Members in the
Insolvency and Bankruptcy Board of India established under the Insolvency
and Bankruptcy Code, 2016.

1. Applications are invited for two (02) posts of Whole Time Members (WTM) in the
Insolvency and Bankruptcy Board of India, a statutory body established under the
Insolvency and Bankruptcy Code (IBC), 2016.

2. The Whole Time Member shall be person of ability, integrity and standing, who
has shown capacity in dealing with problems relating to insolvency or bankruptcy and
have special knowledge and experience in the field of Law, Finance, Economics,
Accountancy or Administration.

3. The Whole Time Member shall have an option to receive pay as admissible to an
Additional Secretary to the Government of India or Consolidated salary of Rs.4,00,000/-
per month.

4.  The terms and conditions of service of the Whole Time Member shall be regulated
by the Insolvency and Bankruptcy Board of India (Salary, Allowances and other Terms
and Conditions of Services of Chairperson and Members) Rules, 2016, as amended
from time to time under and available on the
website www.ibbi.gov.in and www.mca.gov.in.

5. The term of office of the Whole Time Member shall be upto a period of 5 years or
till the attaining of age of sixty-five years whichever is earlier.

6. The application in respect of eligible officers/eminent qualified persons, who are
interested and can be spared in the event of selection may be forwarded, duly
verified/countersigned by the Head of Department (Wherever applicable) along with the
following documents: -

(i) Attested photocopies of last 5 years of completed Annual Performance Assessment
Report (APAR) dossiers;

(i) Integrity Certificate;

(i) Vigilance Clearance including certification that no disciplinary proceeding(s) or
criminal proceeding(s) are either pending or contemplated against the officer concerned;

(iv) List of major/minor penalties, if any, imposed on the candidate during the last 10
years/No Penalty Certificate.

7. The application of candidates received without the APAR dossier (wherever
applicable) or which does not contain the complete information or received after
the due date shall not be entertained. The candidate who volunteers to be considered
will not be allowed to withdraw his/her name later.




8. Incase where documents indicate in Para 6 are not applicable, applications should
be accompanied by duly authenticated documents in support of the applicant’s eligibility.

9. The appointment shall be made by the Central Government on recommendation
of the Selection Committee as provided under Section 189(3) of the Insolvency and
Bankruptcy Code, 2016.

10. Application in the proforma annexed herewith along with supporting documents
should be forwarded through proper channel (wherever applicable) so as to reach the
undersigned in the Ministry of Corporate Affairs, R & I, Garage No. 14, Gate No. -2, A-
Wing, Ground Floor, Shastri Bhawan, New Delhi within 6 weeks of the publication of
advertisement for the said post in the Employment News.

(S. M. Pathak)
Under Secretary to the Government of India



Annexure |

FORMAT OF APPLICATION FOR THE POST OF WHOLE TIME MEMBER IN THE

INSLOVENCY AND BANKRUPTCY BOARD OF INDIA

1. [Name in Full (IN BLOCK LETTERS) Attested copy of
passport size
photograph to be
pasted
2. |Post applied for:
3. [Date of Birth (valid documentary proof to
be enclosed)

4. |Father's Name

5. |Whether SC/ST/OBC
(Attested copy of the relevant certificate
to be attached)

6. [Correspondence Address

(Including Telephone Number/Fax
Number)

7. [Mobile No (mandatory)

8. [Email id (mandatory)

9. |Permanent Address

(Including Telephone/Fax Number)
10. |Present occupation/Profession/Service
11. |Professional income/emoluments for the

last three years (give year-wise details)




12.

Educational Qualifications in the reverse chronological order:
(Attested copies of Degree/Diploma to be attached)

Name of University/

Equivalent Institution|e of
Pass

ing

Degre |[Year |Percentage of
Marks Obtained

Academic
Distinction

Subject/
Specialisation

13. [State the relevant eligibility criteria in para 2 of the
advertisement, which is satisfied by the Applicant.
14. |Details of present and previous employment in reverse chronological order in format

given below (pls attach supporting documents):

Name and address
of employer

Designation
, scale of pa
y including

present pay.

Whether r
egular/de
putation/
adhoc

Period of service

Nature of duty/exp
erience

From

To




15.

Any other special qualification(s) or
experience or publication to the applicant’s
credit including experience in dealing with
advertisement.

(Attach separate sheet, if required)

two references in responsible positions
(Not being relatives) in case of candidates
not in Government Service

16. |Period or notice required for joining the
post

17. |Whether any criminal/civil case pending [Yes/No (pls furnish the details in separate
before any court of India or abroad sheet if any case is pending)

18. [Name, Address, mobile no and email id of

It is certified that the information furnished above is correct and true to the best of my
knowledge. In the event of my selection, | shall abide by the terms and conditions of services

attached to the post as and when framed by the Government.

Place:-

Date:-

Enclosures:-

(Signature)

Name:




Annexure Il

(Certificate to be furnished by the Employer/Head of office/Forwarding authority)

Certified that the particulars furnished by are
correct and he/she possesses educational qualifications and experience mentioned in
vacancy circular. It is also certified that: -

i.  There is no vigilance or disciplinary case pending/contemplated against Sh. /Smt.-

i.  His/her integrity is certified.

ii.  His/her APAR dossier in original is enclosed/photocopies of the APAR for the last
five years duly attested by an officer of the rank of Under Secretary to the Govt. of
India or above, are enclosed.

iv.  “No major/minor penalty has been imposed on him/her during the last ten years.”

v.  Alist of major/minor penalties imposed on him/her last ten years is enclosed.

Signature--------------=--==--=mm---
Name and Designation------------==-m==mm-mmmmemmmmeeev
Tel. No. e mmmm
Office Seal
Place:
Date:

List of enclosures:

arwnE

(Strike out which is not applicable)
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(2) 7 Foemst s e wffie = P T oredt e sfersrRvt ey e i wfeir fir
£ % FHer: TET ATAATT EAT ST I wieaT § R an

3. FeTey A gEEt Fit Jar f R F ad.—(1) deme AT QisETerE qeEeT T = g ST vEr
g Tt 7 o B 7Y € = =t ST, S dedeq a7 Hew % 7 § I FAT A T(AFA T STA T

(2) Frft arfRme R &1 aw7 % oo s werer 71 rfers T2, S0 95T AT [T

Te, ar oft wrwer 2, # 9w werAty F fro aw greor wn, feew v o sq e e
TR

(3) ey ST UTHTITF T ATE H ATAT TIATT FIA AT ATENG H UF AT AT AT THA G T

TEA TS TASIIT TATHIT LT FAdT T (3 THF o7 Fes o LT T T TR oF T2 2

4. 399 —(1) AT F I AT TEFE F q=a F oo wwer ar 4,50,000 w0 wiqwe # aHET 791
ITH F7 F7 e gem

(2) eI qUTRTIorF WEwT F 9T S AT F q9¥ g F o T ar 3,75,000 w90 giawte w5
qETFT T 9T FA #7 e g

(3) Foreft ==rfxw 7 sreerar o orwrfors wewa & =7 § Fgfe F wmer § awa awFEw F wEa: qEg @fw
AT T T AT AT T F7A T e TR ST Fohi TR AT IS T F qefi qar A
AT gar 2r AT S o, =T, shoraray wiaey [fer 7 avw Rfd & doramw = fanfgs ama F
HTLAT | 1S AT ATH TTH FLAT 2, JT TTH H¥ 21, JT ATH FI7 FT ghaTe &, F Ja7 Aie q9t §
T IF T AR AT AR T T Aot Ford $ For 090 G =& a1 dorarafr dor ffer &
fReTToT=reRat o eroraTe it TTior 77 et e = & fAesrerat g serer it wfer v i Jrusth

5. HEWTS 9T - TAT ALTE AT FTe IRTOF q20, oo v a9aTe F FHen qte @ qu7 qt== &
ST AT F eT =T B 2, T A F F g F TR TF AT ATAFT F TS 9 97
HEATE AT ATH T

6. TTHTT ST - ALTE AT FIS TUTRHTTOTF TEET TraaT ATa=a s 6,000/- . F TehTe 97 T ZHAT AT
7. ST - AT T FIE UIRTIOTF T (HSTeTe TRl srarsrrer & gohaTe g

M
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TH 9 F qefi it B s £ eimfie i S Tt 7 g 9 g F oy o fr
T et 300 e & wfd=w 7 2,

AT F ek SO T4 % wew § e oAt F fare & S swmorer v G gt #
ASATT FTFT TAF FAET T T ToIF TgAT Tt AT Tt [aAre *r a9 3=y v 4
Freat ¥ i st < R o

AZATF AT FT Aerer AT rft ifors wee F ot v ot 39 e § afvafia
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(7)  F wEeT g atag i gt ¥ F fly Fower a9 ¥ Iq e a=it % & awareor
TN

8. FAHTY THFQA I AT TIAFEY - wemrer Trelt piarfors Tawr #1 saarer =g #77 F oo aam
TIFEERTEY ST SfiT SAeeq T AT TR FTA o (oI ST o TP AT ATCErFTT gl

9. wfasy [ - sremer a1 Fr DTl e T sty [{fd § g w97 F fw gww g

10. 7T 99T- (1) deTe, FE AT BT F 0 (e 1€ § e agor #7 * forg £ 72 7w av
TS B FTAFTA T qATE T THIH F a0 e fFrame s 3 forw i 7€ 7w enfirer 21) = 9=,
Ffeer s, At vt 3 forg afaes o U a=r gt % forg St e ¢ ST 2% F gRew g
St £ s avaw F atea o Ratfa 2

(2) F¥ AT TATAAL o T TF QORI T (s e § FTE9e T80 w7 F forg £ 18 amr ar T
T FwTE H daty T g F v que g Faw s F T € amm afier 1) 7w 9w,
e s, Aot et & oo afaes de o9 a=r gt F forg St JameT ¢ SHT 2% F ghew g
ST 3 AT T F HHed Y F OgE F At forg it g
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AT T F At F forw @y f)
(2) T uTRTTo TEeT ATAT A 9w F o ST Aawar @i S 3% F gwaw gt s B 9 weww
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ZTT oTTrRre B
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KInERIR R
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afer=TT 2
[T, 5. 30/3/2016-F=Tem]
MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 29th August, 2016

G.S.R. 831(E).—In exercise of the powers conferred in clause (zd) of the sub-section (2) of section 239 read
with sub-section (5) of section 189 of the Insolvency and Bankruptcy Code, 2016 (31 of 2016), the Central Government
hereby makes the following rules, namely:—

1. Short title and Commencement.- (1) These rules may be called the Insolvency and Bankruptcy Board of India
(Salary, Allowances and other Terms and Conditions of Service of Chairperson and members) Rules, 2016.

(2) They shall come into force on the date of publication of this notification in the Official Gazette.
2. Definitions.- (1) In these rules, unless the context otherwise requires-
(a) “Code” means the Insolvency and Bankruptcy Code, 2016;

(b) “Board” means the Insolvency and Bankruptcy Board of India established under sub-section (1) of
section 3 of the Code;

(c) “Chairperson” means the Chairperson of the Board appointed under clause (a) of sub-section (1) of
section 189 of the Code;

(d) “whole-time member” means the member of the Board appointed under clause (d) of sub-section
(1) of section 189 of the Code;

(2) Words and expressions used in these rules and not defined, but defined in the Code shall have the meanings
respectively assigned to them in the Code.
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3.

2

3

Terms and conditions of service of Chairperson and members.- (1)The Chairperson and the whole-time
member shall be a person who shall not have any financial or other interests as are likely to affect prejudicially
his functions as such Chairperson or member.

(2) The Chairperson and whole-time member appointed to fill-up a causal vacancy shall hold office for the
remainder period of the term of the Chairperson or, as the case may be, whole-time member in whose place
he is appointed.

(3) The Chairperson and whole-time member shall not accept any employment before the expiry of a period of
one year from the date of demitting the office in the Board, except with the previous sanction of the Central
Government.

Pay. — (1) The Chairperson shall have an option to receive pay as admissible to a Secretary to the Government
of India or a consolidated salary of Rs 4,50,000 per month.

Every whole-time member shall have an option to receive pay as admissible to an Additional Secretary to the
Government of India or a consolidated salary of Rs 3,75,000 per month.

In the case of an appointment of a person as the Chairperson or a whole-time member shall have an option to
receive pay as admissible to a Secretary or Additional Secretary to the Government of India respectively, who
has retired from service under the Central Government or the State Government and who is in receipt of, or has
received, or has become entitled to receive any retirement benefits by way of pension, gratuity, employer’s
contribution to the Contributory Provident Fund or other Funds or retirement benefits, the pay and allowances of
such Chairperson or member, as the case may be, shall be reduced by gross amount of pension and pension
equivalent of gratuity or employer’s contribution to the Contributory Provident Fund or any other form of
retirement benefits, if any, drawn or to be drawn by him.

Dearness Allowance.— The Chairperson and a whole-time member who has opted pay as admissible to a
Secretary or an Additional Secretary to the Government of India respectively shall receive dearness allowance at
the rates admissible to a Group ‘A’ Officer of the Central Government of equivalent rank.

Entertainment Allowance.— The Chairperson and a whole-time member shall be entitled to entertainment
allowance subject to a maximum of Rs. 6,000 per annum.

Leave.- The Chairperson and a whole-time member shall be entitled to a leave as follows:-
1) Earned Leave at the rate of thirty days for every completed calendar year of service:

Provided that the leave account shall be credited with earned leave in advance in two installments of fifteen days
each from the first day of January and first day of July of every calendar year:

Provided further that the earned leave at the credit at the close of previous half year shall be carried forward to
the next half year, subject to the condition that the leave so carried forward plus credited for half year do not
exceed three hundred days.

2) Half Pay Leave on medical certificate or on private affairs at the rate of twenty days in respect of each
completed year of service to be credited in advance in two installments of ten days each on first day of January
and first day of July of every calendar year and leave salary for half pay leave shall be equivalent to half of the
leave salary admissible during he earned leave;

3) Leave on Half Pay may be commuted to full pay leave at the discretion of the Chairperson or a whole-
time member, if it is taken on medical grounds and is supported by a Medical Certificate by a competent
medical authority;

) Casual Leave at the rate of eight days in a calendar year;
3) Restricted holidays at the rate of two days in a calendar year availing to their choice;
(6) Extra-ordinary leave without pay and allowances up to a maximum period of one hundred and eighty

days in one term of office ; and

(@) Extra-ordinary leave without pay and allowances in a calendar year out of the holidays notified by the
Central Government.

Leave Sanctioning Authority.- The Chairperson shall be the authority competent to sanction leave to a whole-
time member and the President of India shall be the authority competent to sanction leave to the Chairperson.

Provident Fund.- The Chairperson and a whole-time member shall be entitled to subscribe to the Contributory
Pension Fund.
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10. Travelling Allowance.- (1) The Chairperson, while on tour or on transfer (including the journey undertaken to

11.

12.

13.

14.
15.

16.

17.

18.

19.

join the Board or on the expiry of his term with the Board proceeds to his home town) shall be entitled to the
travelling allowances, daily allowances, transportation of personal effects and other similar matters at the same
scale and at the same rate as are prescribed for a Secretary to the Government of India.

(2) A whole-time member while on tour or on transfer (including the journey undertaken to join the Board or on
the expiry of his term with the Board proceeds to his home town) shall be entitled to the travelling allowances,
daily allowances, transportation of personal effects and other similar matters at the same scale and at the same
rates as are prescribed for Group ‘A’ officer of equivalent rank of the Central Government.

Leave Travel Concession.— (1) The Chairperson shall be entitled to Leave Travel Concession at the same rates
and at the same scales as are applicable to a Secretary to the Government of India.

(2) A whole-time member shall be entitled to Leave Travel Concession at the same rates and at the same scales
as are applicable to a Group ‘A’ officer of the equivalent rank of the Central Government.

(3) Other conditions relating to Leave Travel Concession shall be governed by the rules relating to Group ‘A’
officers of the same rank of the Central Government.

Accommodation.— (1) The Chairperson and a whole-time member shall be entitled to rent free unfurnished
house and the Board shall approve the type of accommodation, purchase price or rent of the house to be used for
residence by the Chairperson or a whole-time member.

(2) Charges for water, electricity and fuel consumed in the house shall be borne by the occupant of the house.

(3) Where the Chairperson or a whole-time member occupies his own accommodation or makes private
arrangements, he shall be entitled to a compensation comprising of ten per cent of his Basic Pay and House Rent
Allowance as admissible to a Group 'A’ officer of the Government of India.

(4) Nothing in this rule shall apply to the Chairperson and a whole-time member who has opted a consolidated
salary of Rs. 4,50,000/- per month or 3,75,000/- respectively.

Conveyance.— (1) The Chairperson and a whole-time member shall be entitled to a staff car of the Board for
official purpose.

(2) No passenger vehicle shall be purchased by the Board and requirement of vehicles shall be met by hiring.

(3) Nothing in this rule shall apply to the Chairperson and a whole-time member who has opted a consolidated
salary of Rs. 4,50,000/-per month or 3,75,000/respectively.

Bonus.—The Chairperson and a whole-time member shall not be entitled to any bonus.

Sitting Fees and Board’s Meetings.— The Chairperson and a whole time member shall not be entitled to any
sitting fees for attending meetings of the Board.

Encashment of Leave.— The Chairperson or a whole time member shall be entitled to the encashment of leave
in accordance with the rules applicable to Group ‘A’ officers of the Central Government, subject to a maximum
encashment of three hundred days, including the leave encashed before superannuation.

Facilities for medical treatment.— The Chairperson and a whole-time member shall be covered under the
Health Scheme as may be prescribed by the Central Government.

Residuary Provisions.— Matters relating to the conditions of service of the Chairperson and a whole-time
member with respect to which no express provision has been made in these rules shall be referred in each case,
to the Central Government for its decision and the decision of the Central Government thereon shall be final.

Terms and Conditions of Services of Part-time Members.— (1) A part-time member shall be a person who
shall not have any such financial or other interest as is likely to affect prejudicially his functions as a part-time
member.

(2) Every part -time member shall hold office for such period, not exceeding three years, as may be specified in
the order of his appointment, but shall be eligible for reappointment.

(3) A part-time member appointed to fill up a casual vacancy, shall hold office for the reminder period of the
term of whole-time or part-time member in whose place he is appointed.



[ I-@ve 3(i)] G =h1 TSI+ STHER 7

20. Fee and Allowances of Part-time Members.- (1) A part-time member shall be entitled to receive remuneration

21.

by way of a fee of rupees one thousand only for each meeting of the Board attended by him.

(2) A part-time member while on tour (including the journey undertaken to attend a meeting of the Board) shall
also be entitled to travelling allowance and daily allowances at the same rates and scale as are applicable to
an Additional Secretary to the Government of India.

Power to Relax.— The Central Government shall have power to relax the provisions of any of these rules with
respect to any class or category of person.

[F. No. 30/3/2016-Insolvency]
AMARDEEP S. BHATIA, Jt. Secy.
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 9th February, 2018

G.S.R.153.(E).— In exercise of the powers conferred in clause (zd) of the sub-section (2) of section 239 read with
sub-section (5) of section 189 of the Insolvency and Bankruptcy Code, 2016 (31 of 2016), the Central Government
hereby makes the following rules further to amend the Insolvency and bankruptcy Board of India (Salary, Allowances
and other Terms and Conditions of Service of Chairperson and Members) Rules, 2016, namely:-

1; (1) These rules may be called the Insolvency and Bankruptcy Board of India (Salary, Allowances and other
Terms and Conditions of Service of Chairperson and Members) Amendment Rules, 2018.

(2) They shall come into force w.e.f. 01.10.2016.

2. In the principal rules, in sub rule (2) of rule 4, sub rule (4) of rule 12 and sub rule (3) of rule 13 for the figure
Rs. 3,75,000/- the figure Rs. 4,00,000/- shall be substituted.

[F.No. 30/3/2016-Insolvency]

GYANESHWAR KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary Part II, Section 3, Sub-section (i) vide
G.S.R. 831 (E) dated 29" August, 2016.
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